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JUDGMENT. 

M.K .P .ACHARYA, VICE-C1-i IRMhN. 	In this applicaton Under Section 

19 of the dministrative Tribunal Act,1985, the petitioner 

prays to direct the Opp.Party to accept the joining report 

of the petitioner and also direct the Opp.Party to disburse 

the salary for the period from 14.10.1988 and favourably 

j 	

consider the leave application filed by the petit-ioner 

from 8.4.1980 to 13.10,1988. 

Shortly stated the case of the 

petitioner is that while he was working as Telephone 

Operator under the control of D.E.T.,Balasore, he unautho-

risedly remairtbsent with effect from 8.4.1980 to 13.10.88, At 	
The petitioner filed his joining report which has not been 

accepted due to the fact that the petitioner has remained 

absent unauthorisedly for more than five years. 

We have heard Mr.M..Panda, learned counsel fo 

for the petitioner and Mr.P.N.Mohapatra,learned standing 

counsel. It appears that no reasoned order has been 
& 

passed by the concerned authority for not accepting the 

joining report. e would direct the petitioner to file t 

representation before the competent authority stating his 

grievances and the documents relied upon by him to support his 

case and the competent authority may pass a reasoned order 

which would be subject matter of judicial review in future 

if occassion arises. 

Thus the a lication accordingly disposed of. 
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